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ORDER

PER M. BALAGANESH, A. M.:

1. The appeal in ITA No.975/Del/2022 for AY 2018-19, arises out of
the order of the National Faceless Appeal Centre (NFAC), Delhi
[hereinafter referred to as ‘ld. AO)’, in short] dated 11.03.2022.

2. At the outset, the assessee filed a letter dated 03.05.2024
stating that the fact that the assessee has gone into voluntary
liquidation and had settled the entire taxes due along with the
applicable interest. Accordingly, the assessee sought to withdraw this
appeal. For the sake of convenience the said letter is reproduced

below:-
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May 3, 2024

The Hon’ble Members @ S

‘I' Bench ; (\
Income Tax Appellate Tribunal )
Loknayak Bhawan

Khan Market

New Delhi - 110003
Re; Alvean India Private Limited (* Appellant”)
Sub: Request for withdrawal of appeal bearl

19

2018-

Sir,

Appellant was established In December 2014 and Is a 100% subslidlary of Alvean Spain, During the
subject Assessment Year (‘AY') 2018-19, Appellant was engaged In trading of sugar (i,e. white sugar
and raw sugar) and provided support services in the nature of marketing, sourcing and analytical
services to its Assoclated Enterprises ("AE’) In order to facilitate the sale/ purchase of sugar In India,

For the subject AY, the case of the Appellant was selocted for scrutiny, Order dated July 30, 2021 was
passed by the Transfer Pricing Officer ("TPO”) under section 92CA(3) of the Income Tax Act, 1961 ('
the Act’) (refer Annexure 1) making an adjustment of INR 36,24,730/-, Pursuant to TPO's order, draft
assessment order dated 24 September 2021 (refer Annexure 2) was passed by the Assessing officer
(‘AQ’) confirming the adjustments made by the TPO. Aggriaved by the order passed by AO, Appellant
filed its objections before the Hon'ble Dispute Resolution Panel (‘ORP’), The DRP vide directions dated
February 09, 2022 (refer Annexure 3) rejected all the objections filed by the Appellant. Following the
DRP’s directions, the AO passed the order giving effect to the DRP directions on 8 March 2022 (refer
Annexure 4) and the final assessment order was passed on 11 March 2022 (refer Annexure 5),
Appellant had also filed a rectification application dated 14 March 2022 (refer Annexure 6) against the

directions passed by DRP, Aggrieved by the order passed by AO, the Appellant preferred an appeal
before the Hon'ble Income Tax Appellant Tribunal (“ITAT") Delhi.

It Is noteworthy that the Appellant has gone Into voluntary liquidation in accordance with the
Pravisions of section 59 and other applicable provisions of the Insolvency and Bankruptcy Code, 2016
o i e ¢y and Bankruptey Board of Indla (Voluntary Liquidation Process) Regulations
e w”p visions of the Companies Act, 2013 as applicable. The proposal for voluntary
2088 nl;'wrovcd by the Board of Directors vide the Board meeting held on November 06,
eealiinl :::: ant went Into voluntary liquidation because Its Holding company decided to
Aegeiiog Perations globally backed by the contraction in the business operations of the
" India. The copy of board resolution Is attached as Annexure 2.
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In order to buy peace of mind and also considering the fact that the Appellant is under liquidation, the
Appellant conceded and paid the demand levied vide assessment order dated 11 March 2022
amounting to INR 11,86,483 along with the applicable interest under section 221 of the Act of INR
2,25,432 vide challan no. 17520 dated 4 October 2023. Copy of challan is enclosed as Annexure 8.

Based on the facts stated above, including the Appellant’s current status under voluntary liquidation

and payment of outstanding tax demand along with the applicable interest, the Appellant prays before
the Hon’ble Bench for withdrawal of the captioned appeal.

We regret any inconvenience caused on account of the above and trust that our request shall be
acceded to.

Thanking you
Yours sincerely,

For and on behalf of Alvean India Private Limited
(Company under voluntary liquidation)

—— For Alvean India pvt. Ltd
(72—
Liquidator
Tarun Jaggi
(Liquidator)

I1BBI Registration No: IBBI / IPA-001/ IP-P00113/2017-18/10220 )
New Delhi ) 9“) w
Encl.: as above %Q}"’fr} \\A‘.s?)\
/ Sf'\
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3. In view of the above, the appeal of the assessee is hereby
dismissed as withdrawn.

Order pronounced in the open court on 07/05/2024.

-Sd/- -Sd/-
(VIMAL KUMAR) (M. BALAGANESH)
JUDICIAL MEMBER ACCOUNTANT MEMBER
Dated:07/05/2024

A K Keot
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